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Csntrel Administrative Tribunal
Principal Bench

New Delhi

O.A.No.I?5V92

This the 2nd day of December,1997.

HON'Bf: DR.30SE P.VEHGHSf:,VICE CHAIRWAN(3).
HON'BIE r.R. N. SAHU, PlEr.BtRCA).

Shri Rajbir Singh,
S/o Sh. Bhaguan Sahai,
r/o C-151, Gali No.12,
North Gonda,
Delhi-110053.
(By Sdvocate Shri G.D.Gupta)

Versus

1, Union of India,
through the Secretary,
to the Govt. of India,
Ministry of Home Affairs,
New Delhi.

2, Delhi Administration,
through its Chief Secretary,
5, Sham Nath Marg,
Delhi.

3, The Commissioner of Police,
poftice Head Quarters.

r.S.O. Building,
i,P.Estate,
New Delhi.

4.

5.

The Additional Commissioner
of Police (R)
Police Headquarters,
M.S.D. Building,
I,P. Estate,
New Delhi.

The Deputy Commis ioner
of Police,
South-Uest District,
New Delhi.

(By Advocate Sh. Amresh Mathur)

Applicant

.... Respondents

ORD^(Oral)

By Hon'ble Dr.Jose P.Verohese«VC(31.

The petitioner in this case is seeking a

direction from this Court to stay the departmental
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proceedings initiated aoainst «-k HT

".™........... ;;--g
are aleost idenfio i aSainstIdentical and if the disciniln

proceeding. •dpUnaty
HBTwitted to continue, his Ho#

=ri.lnel trl.l „ia b. hi h.
defence ,».„c h, end hi.
proceeding..

2 It was pointed out to us th ^
involved in t he a < ^ ®ther policemenj-n cne same incident h ^

Court for . epproached thl.grant of ...e relief and ra
fe. he. been etey.d by th n

by en order dated•'2.SP. It ue. eleo stated th.t the .t
the dloclolln '' egainst•Plpllnery proceeding, gr.ncp ^ .
"eaaure, 1. etln subelstln •"Oelstlng in this case.

The learned couneel for tho
•obeltted that char . r.apondanUnat charge in the caaa i
the charga In th. , eeparabl. fro.rge in tho criminal trl.i

di.clplln.ry proceodln ""tlnuanc. of
expo., thodof prejudice orth, dofonc. Of th. ,ppi,o.„t.

On p.r.0,1 pp

r.I.R. end othor r.i "itnese,., th.
'r relevant docuMnte

»P^-PP that uhet 1. aopgnt to be pi .pT T
-•-Piinary proceeding, i. ^

W® are of the fi ' ""I-dal trial,^ ^^8 firm opinion that th« ,•
OAs namely OA-1427/94 can

td the .ppup,„, - - .efeiy

tha clrcu.etanca. this 0.a 1. ,,
Pxtent that the dl.cl„ii

'SeiPet the ao... "^^""ery proc.ading.
"i"iP.i t laT c " "" -ol COmSS to an an<4on end and tU i •

^ill appropriate
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ordars to intiate diaclplioary action agitna't
the applicant in accordance with the rules are

passed by the respondents after conclusion of

the criminal case. Uith this, the O.A. is

disposed of. No order as to costs.

(N. SAHU)
Pi(A) (DR.JOSE. P.VE.RGfCS£)

VC(J)




